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modi ties Act. 1965. One of these 
ftrms was also prosecuten under s..c-
tion 125 (2) of the Defenc" of India 
RuI"s. 

'd) In the 30 cases involved, action 
taken is as tollows:-

Convicted 

Acquitted 

Pending TraiJ 

Cancelled 

Untraced 

Withdrawn 

2 

16 

Total 80 
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EducaUonal FacilitIes to AfrtcalUl 

2212. Shrl Surelldn Pal 81ngh: Will 
thp MinH.er ot EdWlati.... be pleaaed 
to state: 

(a) wltether G<:vernment. In view 
ot the prevailing conniti"n ~  'squeu' 
01 Asians living in African countries. 
have considered or intend to consider 
the ~ i  of i ~ more ..dues-
tional facilities in t4r> t!ducationBl 
Institutions in India :0 tI,e AsialUl 
than to Africans; and 

(b) if so. th" steps taken or propoo-
ed to be taken? 

Tl,. jlllnister of Cultural Arainl 
in the MIIIIstry of EoJucatlon (Shrl 
Haj-rn •. vis): (a) and (b). Students 
of Asians livin8' in African countries 
to IndlR fnr studie] either under 
Schemes of 3cholarship9 i .i ~  

by the Government of India or at 
their own expen:.e. In orrler to meet 
the increasing demand, the number of 
scholarships as well as the number 
of reserved ~ in i!'.:;titlltior,s in 
India for "tudents from the A i~  

aTld African countries have been 
increased. ~  have provided 
Jarger l~ i~  fer Indians living in 
Alliesn cruntrie3. There is no pro-
P' 'al to reduoe thp numb.r of scho-
larships to African countries. 
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Grants to U.P. fer Primary aM 
Seeo.darT EducaUo. 

2214. Shrl Vishwa Nath PandeT: 
Wlll the Minister of Education be 
pleased to stute; 

(a) the amount of grant. and loana 
advanced to the Uttar Pradesh Gov-
ernment for Primary and Secondary 
f!ducation during 1964-65; and 

(b) the amount proposed to be 
allo:ted for the purpose to the Stnte 
during 1965-66? 

The Deputy Minister in the Minis-
try of Education (Shrlmatl Sounda-
ram ~ l )  (a) and (")' 
A grant of RB, 29,06,576 was advanced 
during 19f14-65 and an amount of 
Rg, 75.82,500 has been allotted for 
1965-66. No loan has been given or 
is proposed to be given. 

PaT ScalI!!! of Government Employ ... 
In PondlcherrT 

2215. Shri Ku. Sivappraghassan; 
Will the Minister of lIome Aftairs be 
pleased to state; 

(a) whether it is n f.cl that for the 
last fourteen years, the scales of pay 
of the pre-merger Governrnpnt Ere-
ployee. of the Union Territory of 
Pondicherry have Dot been rt.:vised in 
apite of their repeated requests; and 

(b) whether Government have 
under consideration any prop )~Al for 
the grant of enha:Jced compensatory 
allowance in view of the Increased 
cost of living? 

The Minister of state In the Minis-
try of lIome Mairs (Shrl Bathl): 
(~) The permanent pre-merger em-
ployees hnd scales of pay generally 
higher than the Indian ~ ll  of pay 
for equivalent posts. ~  scales 

were p:'otected by the Treaty of Ces-
sion. So the question of an upward 
revision of their scales of pay does 
not arise. The temporary pre-merger 
employees were given the option to 
remain ei ~  on pre-merger French 
scales of payor adopt Madras scales 
or pay and allowances which are sub-
ject to revision from time to time. 

(b) The permanent ex-French em-
ployees on pre-merger scales of pay 
were granted compensatory allow-
ance on ad-hoc blSis in 1960. The 
rates of compensatory allowance were 
raised recently in 1965, 

OU Rdlnery In Mysore 

2216. Shrl B. C. Linga Reddy: 
Will the Minister of Petroleum and 
Chemicals be pleased to s:ate; 

(8) whether any nroDosnl has been 
received from the State Govcrnmpnt 
of Mysore for sotting up an 011 
Refinery in My,ore State; 

(b) if so, when; 

(c) the action taken in the matter; 
and 

(d) whether Government propose 
to set up "t least one Oil Refmery in 
each ~  

The Mlni.ter of Petroleum and 
Chemicals (Shrl I1umayun Kablr): 
(a) to (c). The Chief Minister, Mysor. 
made a request to i~ effect in Janu-
ary, 191;3, but DO the basis of demand 
in that area, it has not been possible 
to provide for a r€'finery in Mysore 
during the Fourth Plan. 

(d) Attention is invited to my 
statement 011 oil policy, dated 16th 
August, 1965. 

Tihar Central Jail, Deihl 

2217. Sh.i Bagrl: Will the Minister 
of lIome Mairs be pleased to state: 

(a) .... hether it is a fact that 8 
woman died in June, 1965 in Tiher 
Central Jail, Delhi due to the non-
availability of medical aid; 




